
~  PapeT' FEBRUARY 28, 1961 Laid on the Table 

I Shri Datar I 
under clause (3) of the said article. 
[Placed in LibTary. See No. LT-2673/ 
61J. 

(ii) a COPy of each of the following 
Orders, under sub-section (2) of Sec-
tion 23A of the High Court Judges 
(Conditions of Service) Act, 1954:-

(i) The Assam High Court (Vaca_ 
tion) Order, \960 published 
in Notification No. S.O. 3100 
dated the 31st December, 

1960. 

(ij) The Orissa High Court (Vaca-
tion) Order, 1960 published 
in Notifteation No. S.O. 3101 
dated the 31st December, 

1960. 

(iii) The Calcutta High Court 
(Vacation) Order, 1960 pub-
lished in Notification No. S.O. 
8 ~ted the 7th January, 1981. 

(iv) The Mysore High Court 
(Vacation) Order, 1960 pub-
lished in Notification No. S.O. 
7 dated the 7th January, 1961. 
lPlaced in LibraTl/. See No. 
LT-2874/61]. 

Slut CblDeam.d PaaJcralal (Puri): 
Shri Datar just now laid a copy of 
the proclamation issued by the Presi-
dent in respect of Orissa. 1 would 
like to bring to your notice the fact 
that the supplementary demands for 
grants for 1960-81 for the Orissa 
State Government could not be passed 
and therefore the !lalaries for the 
Government oftlceC!l could not be 
liven. Then again, the budget for 
1961-62 has not been presented there. 
It has also to be passed here. The 
general budget of the Centre is going 
to be discuned here from the 7th 
onwards. So, 1 would like to know 
whl'n the Orissa budget is goin. to 
be broullht up here. 

Shrl Datu: All these questions al t~ 

before thl' Government. and they are 
ccmlltdl'nn, them. 

S ......... "..1: Will thOIt' demand. 
for grants pertaininl to Orissa be 

taken up b"iore our general bud,et is 
Laken up? Othe."wise, t~ i:n  would 
not be enough time. 

Mr. Speaker: The proclamation is an 
extraordinary affair. Those demands 
for grants will also be dealt with in 
the same way. 

NOTU'ICATIONS ISSUED UNDER COM-

PANIES ACT AND INDUSTRIES (DEVE-

LOPMENT AND REGULATION) ACTS AND 

BROCHURE ON PRESIDENTIAL AWARDS 

TO PUBLIC SECTOR UNDERTAKINGS 

l'be Minister of Industry (Shrl 
Manubhai Shah): I beg to lay on the 
Tabl(': 

0) A copy of each of the fol-
lowing Rules under sub-section 
(3) of Section 642 of the Com-
panies Act, 1956:-

(a) The Companies (Appeals to 
the Central Government) 
Amendment Rules, 1961, pub-
lished in Notification No_ 
G.S.R. 93 dated the 21st 
January, 1961. [Placed in 
LibroTl/. See NC' LT-287S1 
611. 

(b) The Companies (Central 
Government's) General Rula 
and Forms (Amendment) 
Rules, 1961, published in Noti-
ftcation No. G.S.R. 195 dated 
the 18th February, 1961. 
fPlat'.d in Librar?/. See No. 
LT_2676/61}. 

(il) A copy of Notification No. 
G.S.B. 121 dated the 1st February, 
1961 making certain further alle-
rations in Schedule X of the Com-
panie Act, 1956, under Sub-sec-
tion (3) of Section 841 of the said 
Act. [Plared in Libra"". See No. 
LT-28'7'7/811. 

(iii) A copy of Notification No. 
S.O. 3 ct.ted the 2nd January, 1981 
Issued under Section 15 of tb~ 

Indultne (Development ell 
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Regulation) Act, 1951. [Placed in 
Libra",. See No. LT-2678/611. 

(iv) A copy of Brochure en-
titled "Presidential Awards to 
Public Sector Undenakin,s". 
[Placed in Librarv. See No. LT-
2679/61]. 

UNIVERSITY GRANTS COMMISSION (INs-
PECTION OF UNIVERSITIES) RULI"a 

The Deputy Minister of Labour 
(Sui Abid Ali): With your permis-
~ion  on behalf of Dr. K. L. Shrimali, 
I beg to lay on the Table a copy of 
the University Grants Commission 
(Inspection of Universities) Rules, 
1961 published in Notification No. S.O. 
287 dated the 4th February, 1861, 
under sub-section (3) of Section 25 
of the University Grants Commission 
Act, 1956. [Placed in Libra",. See 
No. LT-2680/611. 

NOTIFICATIONS ISSUED UNDER SEA CUS-

TOMS ACT AND CENTRAL EXCJSES AND 

SALT ACT, AND WEALTH TAX &T 

AND ScHEMES PREPARED UNDa BANK-
INC COMPANIIlS ACT. 

The Minister of Revenue and ClvU 
Expenditure <Dr. B. Gopala lleddl): I 
beg to lay on the Table:-

0) A copy of each of the fol-
lowing Notifications under sub-
section (4) of Section 43B of the 
Sea Customs Act, 1878 and Section 
38 of the Central Excises and 
Salt &1, 1944, makin, certain 
further amendments to the CUI-
tom. and Central Excise Duties 
Export Drawback (General) Rules, 
1180:-

(a) G.S.R. No. 1M dated the 11th 
February, 1961. 

(b) G.S.R. No. 155 dated the 11th 
February, 1981. 

(e) G.8.R. No. 158 dated the Iltll 
February, 1111. 

(d) G.s.R. No. 157 dated the 11th 
February, 1981. 

(e) G.S.R. No. 158 dated the 11th 
February, 1961. 

[Placed in Library. See No. LT-26811 
61]. 

(ii) A copy of the Wealth Tax 
(Amendment) Rules, 1961 publish-
ed in Notification No. S.O. 271 
dated the 4th Febl'ua.·y, 1961, 
under sub-section (4) of Section 
46 of the Wealth Tax Act, 1957. 
[Placed in Library. Sl!l? No. LT-
2682/61]. 

(iii) A copy of each of the fol-
lowing S('hemes under sub-sec-
ti on ( 11 ) of Section 45 of the 
Banking Companies Act, 1949:-

(a) Scheme for the reconstruction 
of the Prabhat Bank and its 
amal,amation with the 
National Bank of Lahore, 
published in Notiftcation No. 
S.O. 40tI dated the 20th Feb-
ruary, 1961. 

(b) Seheme for the reconstruc-
tion of the Bank of NalPur 
and its amal,amation with 
the Bank of Maharashtra 
published in Notiftcation No. 
S.O. 407 dated the 20th Feb-
ruary, 1981. 

(c) Scheme for the reconstruc-
tion of the Indo_Commercial 
Bank and its amalcamatlon 
with the Punjab National 
Bank, published in Notillca-
tion No. S.O. 408 dated the 
20th February, 1981. 

[Placed in Ubra",. See No. LT-
2883/61]. 

COJlfCLUtlJOJlfI or INDUlftlAL CoM-
MJ'I"I'I'I: OJif PLAJllTA TrON •• 

Dri ",.. All: I beg to lay on the 
Table a copy of the Conclusions of 
the Fourth Meetiq of the Ninth Ses-
sion of the Industrial Committee on 
Plantations held at Calcutta on the 
9th November, 1980. rPlaeed tft U. 
bnI",. See No. LT-2tM/81). 


